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Judgement

Richard Garth, C.J.

It being found, as a fact, that the millinery business was carried on by the wife alone,
and that the husband had no concern in it, we think it clear that the Judge was right
in giving a decree against the wife alone. The husband could only be made liable in
such a case upon the principle that the wife was impliedly carrying on the business
as his agent; and we consider that any such implication is excluded by the provisions
of the Act and the facts as found in the case.

2. We also think that the decree should be executed only against the wife's separate
property; and that the form of it should be limited accordingly.
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